{13 March, 2006) RAJYA SABHA

REPORT OF THE COMMITTEE ON SUBORDINATE LEGISLATION

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh) : Sir, |
present the Hundred and Sixty-second Report “n English and Hindi) of the
Committee on Subordinate Legislation on the Statutory Orders laid on the
Table of the Rejya Sabha during the 206" Session.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON INDUSTRY
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MATTERS RAISED WITH PERMISSION
Dispute over Mullaperiyar Dam

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Deputy Chairman, Sir, |
am shocked to learn about the decision taken at the All-party meeting held
in Kochi to convene a special session of the Kerala Assembly in order to
consider and pass an amendment to the Kerala Dam Safety Act. Sir, the
proposed amendment, in effect, is a deliberate move to overturn the recent
judgement of the Supreme Court. The Supreme Court, after hearing the
Tamil Nadu Government and the Kerala Government, directed the Kerala
Government to aliow raising the height of the Mullaperiyar Dam to 142 feet,
Sir, the neutral experts from the Central Water Commission already certified
that the Dam will be perfectly safe even if the height of the dam is
increased to 142 feet. But the Kerala Government refused to accept the
verdict of the neutral experts of the Central Government. Sir, the very same
issue has been heard by the Supreme Court for the last two years; the
Kerala Government presented its case, so also, the Tamil Nadu
Government. The Supreme Court, the highest judicial body of the country
adjudicated the case by rejecting the Kerala Government's contention over
the possible threat, and allowed the height of the dam to be raised to 142
feet. Sir, now, the Kerala Government, with the active cooperation of the
Congress and the Left Parties, is all set to overturn the judgement of the
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Supreme Court. For this purpose alone the Kerala Assembly is being
convened tomorrow.

Sir, this kind of act will, definitely, pose a serious threat to the unity
and integrity of the country. Sir, if we do not accept and respect the
judgement of the Supreme Court, there can be no rule of law in this
country. The Kaerala Government, through this move, is seeking to bring a
confrontation between the Legislature and the Judiciary. Sir, | want to say
that st one point of time, the Karnataka Government declared null and void
an interim award of the Cauvery Tribunal by promulgating an Ordinance, but
the Supreme Court heard the case and described that the move cof the
Karnataka Government will, definitely, pose a threat to the unity and integrity
of the country. So, the Supreme Court struck down that law as uitra
vires...(Interruptions). .

DR. K. MALAISAMY (Tamil Nadu) : Sir...(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. He is from your party. He is
putting forth his views. | cannot allow everybody...(interruptions)..

SHRI P.G. NARAYANAN: Sir, Kerala is attempting to commit the
same blunder. Sir, Rajya Sabha is the Council of States. | would wrge this
House to appeal to the Kerala Government to desist from taking such a
sinister move. Sir, | request the Prime Minister to intervene in this matter,
and, ensure that Kerala dces not go ahead with this move. This is a
dangerous move...(Interruptions)...

SHRI N.R. GOVINDARAJAR (Tamil Nadu) : Sir ...(Interruptions)...
SHRIMAT! S.G. INDIRA (Tamil Nadu) : Sir...(nterruptions)...
SHRI T.T.V. DHINAKARAN (Tamil Nadu) : Sir...(nterruptions)..

MR. DEPUTY CHAIRMAN: Okay, okay, all of you are associating
yourselves with this ...Unterruptions)...

SHRI RAVULA CHANDRA -SEKAR REDDY (Andhra Pradesh):
Sir...(nterruptions)...

MR. DEPUTY CHAIRMAN: Are you also associating?
...UInterruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, this is a Supreme
Court order. They must respect the Supreme Court order ... {nterruptions)...
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SHRI P.G. NARAYANAN: Sir, the Member is from
Kerala...(nterruptions)...How can he reply?

DR. K. MALAISAMY: Sir ...¢nterruptions)...

MR. DEPUTY CHAIRMAN: Dr. Malaisamy, Mr. Anthony is speaking
...{nterruptions)... You should hear other's point of view also
...(Interruptions)...

DR. K. MALAISAMY: One minute, Sir. Sir, the very same issue
was raised in this House by Mr. Narayanan, and the hon. Minister from the
other side agreed to say that we will implement the order of the Supreme
Court. That is the commitment which has been given...{nterruptions)...

MR. DEPUTY CHAIRMAN: Okay ..{nterruptions)... Mr.
Narayanasamy, why are you not ...{nterruptions)...

SHRI V. NARAYANASAMY: Sir, | am not supporting both of them
...{Interruptions). ..

AN HON. MEMBER: He is neutral ...(nterruptions)...

SHRIMATI S.G. INDIRA: They are from Tamil Nadu, but they are
not supporting this ...(¢nterruptions)...

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu) : Sir, they want my
view. [f you permit me ...¢nterruptions)...

MR. DEPUTY CHAIRMAN: | have called Mr. Antony.

SHRI A.K. ANTONY (Kerala): Sir, the Kerala Assembly is meeting
tomorrow and day after tomorrow, as per the unanimous decision of an all-
party meeting heid by the Chief Minister of Kerala. In that meeting, all
political parties from Kerala unanimously decided to convene the sessuid
tomorrow and day after tomorrow. Our people are concermed abdut the
safety of some of our old dams. if anything happens, lives of [@khs of
psople would be in danger..(interruptions)..

DR. K. MALAISAMY: Sir ...(nterruptions)...
SHRIMATI S.G. INDIRA: Sir, ...(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. He has listened to your point of
view...(Interruptions)...Please listen to him ...(nterruptions)...
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SHRI AK. ANTONY : So, Kerala Assembly is meeting tc consider
that and pass a legislation to protect the dam. Dam safety is the main
concern of the Assembly ...(nterruptions)... Sir, it is a matter within the
legitimate purview of the State Legislature. | think, we should not bring this
matter before this hon. House, because this is a matter concerning the
State of Kerala. The State Assembly is the proper forum for this
...Unterruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Nilotpal Basu.

SHRI NILOTPAL BASU (West Bengal) : Sir, | am very sorry to,
really, contradict my very good friend, Mr. Narayanan. | value my friendship
with him. But, Sir, this is the Council of States. We are discussing inter-
State disputes. We are discussing the Supreme Court's judgements. We
are even pre-empting the proceedings of another sovereign legislature of
the country. Sir, are we entitled 10 do this? | think, unnecessarily, he is
politicising this issue...(interruptions)...

MR. DEPUTY CHAIRMAN: Okay, okay, next ...(nterruptions)...

SHRI NILOTPAL BASU: Sir, unfortunately, these are the
issues...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all right...(nterruptions)...No, no.
Next ...(nterruptions)...

SHRI NILOTPAL BASU: These are issues...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, that is over ...(nterruptions)...
Noew, next subject, Shri Tarlochan Singh ...(nterruptions)... That subject is
over _..(nterruptions)... Next issue ...(nterruptions)... Mr. Nilotpal Basu, that
matter is over ...(nterruptions)...

SHRI NILOTPAL BASU: Sir ...{Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Nilotpal Basu, Nothing is going on
record ...(nterruptions)... That matter is over ...(Interruptions)...

DR. K. MALAISAMY: Sir ...(Interruptions)...
SHRIMATI S.G. INDIRA: Sir ...(Interruptions)...

MR. DEPUTY CHAIBMAN: No, no, what is this happening? Please
address the Chair ...Unterruptions)... This matter is not between you
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...Unterruptions)... Please, Mr. Basu, that subject is over ...(Interruptions)...
Shri Tarlochan Singh ...(nterruptions)...

SHRI NILOTPAL BASU: | want to put on record my disappointment
with Mr, Narayanan for having raised this issue ...{nterruptions)...

MR. DEPUTY CHAIRMAN: That matter is over. | have calleg for
the next subject. It is a Zero Hour mention. It is not a full-fledged
discussion. It is just a mention. . .{nterruptions)... sma aferg, o A@faT
...(a3urE)... No; no; nobody will speak. | have gone to the next subiect.
...(Interruptions)... WeraT oft, 3 &fFT ...(E@EE)... No;, no; it is not

...(Interruptions)...

DR. K. MALAISAMY: Sir, | come from an area which
..{nterruptions)...

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, you wanted to speak
for one minute. You just wanted that. ...(nterruptions)... | gave you an
opportunity. ...(Interruptions)... | gave an opportunity. ...(nterruptions)... My
request is, please don't convert a Zero Hour mention into a discussion.
...(Interruptions). ..

DR. K. MALAISAMY: Sir, | hail from a district ...(nterruptions)...

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, the notice was given by
Mr. Narayanan, and it was a clear understanding, | would like to remind, it
was a clear understanding in the Chamber that you will speak only for two-
three minutes, and make a mention. The Chairman permitted it only or: that

understanding. ...(nterruptions)... It will not be allowed. ...(nterruptions)...
We cant' take it up. ..{nterruptions)... We have to respect the
understanding. ...(nterruptions)... We have to respect the understanding,

which was there. ...(nterruptions)... 31T AT, (EUF)... TRaT o, AW
arfeg)

Reported telecast of a programma titled "Division of Country® by a private
T.V. channel.
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